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SHRI DINESHBHAI  TRIVEDY
(Gujarat): Madam, may I say a word,

~THE DEPUTY - CHAIRMAN: No
you may not. Shri Kishore Chandre
Deo. Fleazs be briaef.

: Attenipt by LT.C. to Preveni Staie
;! - Gevis., from Impoping Tax

SHRI V. KISHORE CHANDRA S,
DEO (Andhra Pradesh); It is being
reporied in The Sunday Mgail and alse
in The Business Standard that ITC, a
large private company in India, has
been’ using threats' and indulging in
acts. of 'blackmai] in an attempt - to
prevent State Governments from im-
posing taxes, The State Govern-
ments of Kerala and Bengal have im-
posed.a luxury tax on cigarettes. In
fact, The Business Standard of yes-
terday says that this Company has
instructed, its peopls.to stop aupply of
of cigarettes to -Bengal., . In. Kerala
alsb the Finance Minister has said
that he would not resist their attempt
at.preventing the imposition the tax.
What they are doing is this. The
Company itself is organising smug-
gling of cigarettes from Tamil Nadu.
Madam, the Governmen of Tamil
Nadu has ‘made an anndunecément On
thé 2nd March that they would = im-
pose a-10 per cent luxury tax on cig-
rettes. But till today it has not been
implemented. Already 1-1]2 months
have passed. We do not know that
is transpiring between the Govern-
ment &f Tamil Nadu and the TTC com-
pany and what the -deal - is,a" “about
and why. it has not beem done. But
you gee today that the- State is being
u~sﬁed as-a g.round“i‘for o;: enpouraging
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smuggling from one -State -of another
to see that Kerala doesn’t get any
money from this kind of taxation.

Madam, Members from that side
and some Members from here were
talking earlier about protecting the
interests of our home industry from
the alleged on slaught of multina-
tionals. Are these the kind of com-
panies that we are trying to protect?
I would like the hon. Memberg of
this House to understand this. Ma-
dam, first of all, ig this permissible
at all? ‘Will the Central Govern-
ment remajn a sjlent spéctator to this.
It ig the Constitutional right of =
State to impose taxes. You see,
when a tax like this was imposed,
they, threatened to withdraw  their
packing units, processing units. Then
they literally blackmailed the State
Government into not raising the re-
venue which they wanted to do. ©n
the other hand the company itself
crganises srugeling pfl cigarsties
from a nesghbouring State where ap-
parently some talks or negorion
or & dela arz going on with the
people who 2re at the helm of affairs
there. I think the Céntral ' Govern-
mernit should take a seriiug noe et
this and they should think of a way
by which this kind of an unethical
practice by a company can be cont-
rolled and put to an end to. Thank
you.

SHRI N. Fi. BALARAM (Kerala):
Madam Deputy Chairman, I would
like to .. (intérruptions) _,

THE DEPUTY CHAIRMAN: Not
like this. 'T will cal] your name,

SHRI M. A. BABY (Kerala): Ma-
dam Deputy Chairman, T may be per-
mitred to associate myself with a se-
rious -matter fraised by my hon. col-
legue Shri Kishore -Chandra Deo.

'We know that cigarette smoking is
injurious (o health. The manner in
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which _ this  multinational cigarette
company ig operating is absolutely in-
jurious to the health of our economy.
Since Mr. Kishore Chandra Deo has
already &xplained the details, I do not
wang to go into it. I wan; to know
from the Central Government what
steps they would take. Now the cig-
arette company wants to prevent the
State Government from imposing a
legltimate tax which it is entitled to
impose. This company is engaging
itself in blackmailing tactics and other
devious methods are sought to be
employed by the  multinationaj com-
pany. I hope that the Minister whe
employed by this multinational cent-
ral Government would react to this.

Assaults on prefsmen

SHRI SATYA PRAKASH MALAVIYA

(Uttar Pradesh): Madam Deputy Chair-
man, the Press Council Act was passed by
the Parliament in 1978 to ensure fearless
working by the newsnien, journalists, news
cameramen and the Press people.

The Prm Counc:l- every year brings
out an: Annual Report; The 14th Annual
Report was placed on -the Table of the

House a _fortnight back, Now ig deals .

with many instances where newsmen or
journalists were threatened- and impedi-
ments were placed before- them in their
working.. *The Press Council deals with
threats to the press, freedom.
of the. press is dependent on the existence

or absence of préssure on it from' various’

sources " including the Government. Ine
stances of handcuffing 'of journalists con-
tinued to occur despite stricfures passed
by tﬁe Sdprcme "Court ‘and also by the
Oouneil on thu behalf several times.”

Tﬁ; repm: furtbqr ‘says, “Journalists
were conﬂned by the.

pengd of Bangladesh ane Minister,
Begum Khalida Zia's stopover at Calcutta
airport,” _Then. it deals with another inci-
dent, of assult on. newsmen at Trivand-
rum outside the district court.

“Freedom

police in a room ~
for  over three hours , durmg the entire
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It says. ‘The fact remainé that the
police officers and law and order enforc-
ing authoirties remained inufe spectators
to the assaults on mediag persons on the
6th December, 1992. It was the duly of
police to intervene .and prevent thess
assaults.” “The Ayodhya incidents further
confirm the impression that the Prese is
increasingly -coming under pressure and
attatk. This is' a serious situation for a
democratic policy which must consider

,positive steps not only to protect the Presy
and. other media people from physical as-

saults but also create conditions in which
the media can function effectively, fear-
lessly and mdependontly to serve and
strengthen society. Society “would not bs

" able to look to the Preés as a powerful,

bhonest defender of the public interests it
journalists ‘had to work under the hurking
fear of asssult and destruction -of proe
perty.” Tt deals also with certain matters
in Bihar., The report says that fn Bihar,
pressures and impediments come In  the
way of the free functioning of the Prees.

Therefore, Madam, through you, ¥ urse
that the Pourteenth réport of the Prees -
Council of India which was tabled in ths
House should be discussed in the House =
in this very Session. The reports of the
Press Council were never discussed in this
House. The objective of the Press Coun+
cil Act is that the PreSs people should be *
allowed to function " freely without -fear
or favour. T wonld also like-the Minister.
to react, " Lo e
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